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REFERENCE TO THE NEED FOR
PAYMENT OF ADEQUATE INTE.
RIM RELIEF TO NEWSPAPER
EMPLOYEES

SHRI KIRPAL VERMA (Uttar
Pradesh): Sir, the entire community
of journalistg in the Country is angry
and aghast at the callous and insult-
ing attitude of the majority in the
Wage Boards for journalists and non-
journalists who have shamelessly and
undemoeratically ignored the strong
protest unanimously made by memb-
ers of all parties both jnside and
outside the Parliament and have not
made even a minor alteration in the
Board’'s recommendations ag submit-
ted to the Government. The pervensi-
ty of the reasons given as an after
thought by the Wage Board in sup-
port of their recommendationg of the
ridiculously low 7.5 per cent interim
relief is all the more ghocking. The
Wage Board has admitted that the
value of the money has fallen by
about 40 per cent during the last six
years, yet it has come to the perverse
conclusion  that the basic pay has
eroded to the extent of only two per
cent at the lowest and 30 per cent at
the highest level,

Tt iz now very clear that the Gov-
ernment has full powers under Sec-
tion 13A of the Act to amend suitably
the recommendations of the Wage
Board for interim relief. We earn-
estly hope the Government will clo-
sely examine the Board’s recommen-
dations in thig respect and suitably
enhance at a very early date the re-
prehensibly low quantum of interim
relief recommended by the Board so
that justice is done {o them speedilv
and to their satisfaction.

Unfortunately the Board Chairman,
Mr. U. N. Bachawal, hag become
very controversial Mecause of his pre-
oceupation with irrelevant issues like
wize of his house and staff and his
idea of a world jaunt. He has thus
forfeited ‘he confidence of journalists
as a whole. The iurnalists have de-
manded Yhe apnoin‘ment of 3 hnew
Chairman who can foster the confi-
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dence of all sections of the communi-
ty. We hope the Labour Minister
will Jook into the matter sympathe-
tically and take steps to ensure that
there remain ng doubts gbout the
impartiality and independence about
personnel of the Wage Board in any
section of the community and that 1t
quickly completes its labours.

SHRI 5. W. DHABE (Maharash-
tra): Sir, I support what he hassaid.
The Government must immediately
give the interim relief of Rs. 400 and
not 7.5 per cent az recommended by
Bachawat Commission.

—

1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE
SWADESHI COTTON ‘MILLS
COMPANY LIMITED (ACQUISL
TION AND TRANSFER OF UN-
DERTAKINGS) ORDINANCE,
1986 (NO. 5 OF 1986q

II. THE SWADESHI COTron
MILLS OOMPANY LIMITED
. (ACQUISITION AND TRANS-
OF TUNDERTAKINGS) BILL,
1986

MR. DEPUTY CHAIRMAN: We
will take up the Resolution and the
Bill together.
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“It was obviously a wrong con-
vention for the Executive Govern-
ment to promulgate Ordinances
merely because of shortage of time.
That power was to be exercised
only when there was an emergen-

cy and the Legislature could not
meet,”

Here, the Parliament was also in
session, He further said:

“It was not a desirable prece-
dent to promulgate Ordinances for
want of time, g5 inconvenient legis-
lation might alsp be promulgated
in that manner.”

fgc wrmaR, TEF WENET S A
25 HavET 1950 Fr, W 34 8W &K
gada x4 vd ¥ TWEY A 9a”
% uw ug famt 199 9@ ¥ waeaT
a1ga & fa@r :

“The procedure of the promulga-
tion of Ordinances is inherently
undemocratic. Whether an Ordin-
ance ig justifiable or not, the issue
of a large number of Ordinances
hag psychologically a bad effect.
The people carry an jmpression
that Government is carried by Or-
dinances. The House carries @
sense of being ignored, and, the
Central Secretariat perhaps get into
the habit of slackness which neces-
sitates Ordinances and an imopres-
sion is created that it ig desired ‘o
commit the House to 2 particu'ar
legislation an the House hag no 8al-
terna‘ive but to put its segl on
matters that have been Jegis'ated
upon hy Ordinances. Su~h a state
of thinge is nnf condurive ‘o the
devetopment of the best Parliamen-
tary traditions” “z I

oy wEd e Ford & LR
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WMI g 987 96 22 [F99L, 1971
W IFTA 98ueT A T& aF #g frar
fo :

“All T can say is that I do not
approve an Ordinance just at the
time when the House is about to
meet.”
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MR. DEPUTY CHAIRMAN: Ple-
ase conclude.

SHRI SATYA PRAKASH MALA-
VIYA: I am coming to the facts.

MR. DEPUTY CHAIRMAN: 1
know. But the time is not there.
Please conclude.

SHRI SATYA PRAKASH MALA-
VIYA: T will conclude in five minu-
tes,

MR. DEPUTY CHAIRMAN: We
don’t have time. Take two minutes
and conclude.

=Y g TEIH QTOE ¢ 99 M
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¥ auy fear Qe ar ama ger
fear @ 1 ... (swaEw)
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. MR.. DEPUTY CHAIRMAN: Your
ime 1s‘ over. Please sit down now.
It won't go on record,

SHR! SATYA PRAKA
VIVA.+ SH MALA-‘

ME. DEPUTY CHAIRMAN: Yos,
Mr, Minister,

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI KHURSHID ALAM KHAN):
Mr. Deputy Chairman, Sir, I beg to

move: 1 §iWR
“That the Bill to provide for the
acquisition and transfer of certain
textile undertakings of the Swa-
deshi Cotton Mills Company Limi-
ted, with a view to securing the
Proper management of such under-
takings o as to subserve the
interests of the genera] public by
ensuring the continued manufac-
ture, production and distribution
of different varieties of cloth and
yarn and thereby to give effect 10
the policy of the State towards se~
curing the principles specified in
clauses (b) and (c) of rticle 39
of the Constitution and and for
matters connected therewith or in-
cidental thereto, as passed by the
Lok Sabha, be taken into conside-
ration.”

Sir, the Swadeshi Cotton Mills Com-
pany Ltd. (Acquisition and Transfec
of Undertakings) Ordinance, 1986.
was promulgated on 19th April, 1986
to provide for the acquisition of all
the six textile undertakings of the
company whose management was ta-
ken aver by the Central Government
under section 18AA of the Industries
(Development and Regulation) Act,
1951, on 13th day of April, 1978.
After take over large sums of money
had to be invested in order to make
the undertaking viable and the lia-
bilitieg of the undertaking, about
Rs. 10 crores, were also frozen. Fur-
ther investment of the money is also
necessary for the purpose of securing
the optimum utilisation of the avail-
able facilities for the production of
cloth and yarn and for securing con-

*Not recorded. -
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tinued employment of workers which
are about 14,500. 14 was considered
necessary. In public interest that
the order for freezing liabilities was
pronounced on 14 April, 1986. So it
could not be extended beyond the &ace
as the maximum period iz 8 years
under the Industrieg (Development
and Regulation) Act. The Ordinance
was promulgated after considering
these facts ang circumstances

Sir, I do not want to take much
time of the House and beg to move
that the Bill to replace the Ordinance
be taken into consideration.

The question wqs proposed.

MR. DEPUTY CHAIRMAN: The
Resolution and the Bill are now open
for discussion, Yes, Mr. Mohanan.

SHRI X. MOHANAN (Kerala):
Mr. Deputy Chairman, Sir, I  also
do not want fo take much time and
I am glad to support this Bill o pro-
vide for the acquisition and transfer
af certain undertakings of the Swa-
deshi Cotton Mills. I am of the opi-
nion that not only these six units of
Swadeshi Cotton Mills but the entire
textile industry of the couniry should
be nationalised. This piecemeal pro-
cess of taking over management and
ultimate nationalisation will help
neither the industry, nor the workers,
nor the country. The prevailing pra-
ctice is that after using the entire
cream of the industry, the textile
mil] units are deliberately thrown
to sickness by the management and
they get huge sums of money as
compensation for their mismanage-
ment and exploitation. In this case
also, a large sum of money will go to
rnanagement as compensation or
ag reward for their incompe-
tence and mis-management.
My proposal is that wherever in an
industry the responsibility of mana-
gement for the sickness is pro'._red,
that industry should be nationalised
without any compensation_ becausc
these greedy and jrresponsible pea-
ple in the management are c'omxmtt—
ing a criminal offence agalnst the
country and its economy.
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While 1 suppor. this Bill, | am very
much concerned abou: ihe iuture of
the employees of these units In-
Chapler 5, clauses 12-13 are regarding
.gufarantee of empioyment for the ox -
isting empioyees. But, Sir, I am
a little concerned because there are
S0 many loopholes which can pe used
against the interests of the employ-
ees, I want a categorical assurance
from the hon. Minis'er tha none o.
the existing employeess would b2
retrenched. Here 1 may also men-
tion about the appo'nted date. Be-
fore this appointed da'e, a large num-
ber of workers had been retrenchad
from various units of Swadeshi Co.~
ton Mi'ls. I would request the hon.
Minister to consider the case of su:h
employee; who were retrenched be-
Zore thic gppointed date.

I would also like to mention some
facts with regad to new textile po-
licy and its implica‘ions. Ten p-r
cent of our irdus‘rial production
the country is from the cotton textile
industry alone. This sector, if T am
correct, emp’oyis more ‘han one crore
of workers. Regarding emp'ovment
potential, this is next to agricultural
sector, But the new ‘extila palicy
of the Government became a threst
to the workerc of this industry as
well 55 'he unemploved young m™n
af th's rountry. Thae new textile po-
licvy gave prime importance ‘o th?
country. But in the name of moder-
nisation and uce of nophis‘icated te-
chnology there i large-scale  un-
employment in this organise mi se~-
tor. While 1 was initiating the dis-
cussion on the new textile nolicy =»
year back. 7 had exovressed cer'a’n
aporehencions ahout the inb gnaran-
tea to workers. T am gorre that ot
has proved right: mv anprehension:
snA feare tegardine the imnlementa-
tion of ‘he new textila nolievy and ‘ts
atter_efforts have proved right, Tha'
js Why once asain I have mantion~?
about emnlpvment puarantee ot
enly in the arsanined eertor but alen
jn th. handlgom and nowe-lnom sec-
tar whora the crigis i deepenine
May T here reming you of the re-

i
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marks of a fac.-funding committee in
1941 which said that a mill will close
down if it does no. earn profit; but
the hand.com mill will go no even if
it brings no profit because the weav-
ers depend upon it helplessly, This
is the condition of lakhs and iakhs o
rural poor in the handloom gector.
I do not want to elaborate this point
because of paucity of time, But

would like to know from the ho

Min:ster—1 wi.l just take one min-
ute—whether there is any improve-
ment in the condition of handloom
workers or the industry after the im-
plementation of ihe new textile po-
licy, Secondly, I would like L0
know whether it jg g fact that the
powerloom industry is facing greater
difficul'y on the basis of the new po-
lyster and fi'ament yarn polity.
Thirdly, I would I'ke to know, by gi-
vine more incentives in the form of
concessions in excise duty to the ma-
nufacturer; of manmade and svnthe-
tic fihres whe'her the consumers
have been benefited in any way. [
am c<ure. if the hon. Minister is hon-
est to himself, the answers will be
in the negative. In this barkground,

1 would request the hon. Minister to ..

reconsider the implementation of the
so-cal'ed new textile policy.  With
these words, I support the Bill,

SHRT N. K. P. SALVE (Maha~
rash ra): Sir, 1 support this Bill.
As has been mentioned in the State-
ment of Objecis and Reasons of the
Bil] these iextile undertakings of the
Swadeshi Cotton Mills Company Li-
mited are be ng acquired in the gene-
ra’ public interest. This is in conso-
nance and in furtherance of the tex-
tile policy which the Government i<
pursuing. This is a2 whaolesome and
salubrious policy as far as the textile
industry ig conterned because texfile
indus'ry has been an extremely im
portant industry in the enfire econo-
my of the country. Sir. while the
public interest is served and subser-
ved by looking al*e rthe interests of

the employees and their families as
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would be done in acquiring the assets
of the Swadeshi Cotion Mills Com.
pany Limited and also the interesy
of these who are directly and ind r
ectly related to the business of the
milis, T would like to point ou; thac
there is one company in Nagpur, t!

Empress Mills. I am pointing this
out because th's question relates tn
textile undertakings. This is a 105-
year old concern and the entire eco-
nomy of Vidarbha is built on the Em-
press Mills. The house of Tatas
have, with g sense of arrogance, ~lo-
ed the Mills, All efforts of the State
Government failed. The State Go

ernment has agreed to provide -

There are about 10.000
to 15.000 workers and thei~ fami'y
members number 100,000: =nar* from
this, there are another 100.000 peo-
Pple who are directly and indireetly
connected with the business of the
Mills. I would like the Minis‘er te
give us an assurance. There is a Mem-
ber of Parliament, from the ULak
Sabha. who is sitting on an indefinite
fast fast unto death. My respectful

. submission is, this sort of attitude bv

the business house of the eminence cf
Tatas cannot be allowed to go abso-
lutely wunchallenged. Is it open to
the capitalists of the country to carrv
on with the running of the mills as
long as they want to exploit, as long
ag they suck ag much profits as thev
want and the moment they find
that it ic not anv more payng be-
cauze the mills would have paid the
money back, several times, {wenty
1imeg over alreadv? What ig it the Go-
vernment doing to ensure that en-
tire economy of our region ijs  mnot
distrubed? Thic is an ex*remely im-
portant aspect of the matter. In the

- hon. Minister we have an extremelv
humane person. I will be gratefu!
3f he tells us. in his renlv as to what
ig the annroach of the Government of
Tndia towards thig auestion. ae far as
the Erapress Mills is concerned.

Sl e L . - -

There is one more thing which 1
would like ta point out to the hon.
Minister. He may not be aware of it

s
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tumself.  Now, they want to get rid
af the professionals who are in these
companies; professionalg against
w'h'om there is nolning should not be
dispensed with straightaway simply
because some officialy in the Ministry
wan¢ some other professionals to  pe -
brought in. This wul disturb  theo
wozking of the Board unnecessarily
without any corresponding benefit.

I hope, this aspect of the matter will
be looked intg.

MR. DEPUTY CHAIRMAN: Shri
Mochanarangam.

SHRI NIRMAL CHATTERJEE:
Who spoke just now, Mr. Salve?

SHRI N. K. P. SALVE: You

begter have your eyes and ears clea-
ned.

SHRI R. MOHANARANGAM (Ta-
mil Nadu): Mr. Chatterjee, Mohana-
rangam js speaking now.

Mr. Deputy Chairman, Sir, T sup-
port the Bill providing for the acqui-
sitien and transfer of textile under-
takingg of the Swadeshi Cotton Mills
Company Limited. But Sir, these are
a number of mills which are yet 0
be, need to be. acquired. Of course.
I am happy that the Government
have decided at least now to take
over these textile undertakings. And
the Government of India is going .o
take up the entire responsibility for
managing these gix companies. What
ig the position of the emp'oyees®
Thousand; of emplovees are working
in these six textila undertakings.
What is the action heing taken by the
Government of India with regard to -
provident fund and other dues to the
employee: and what about the laki-
lities and assets which have taken
over for cvr administration?

As Mr. Mobhanan said, more than
3 crore of prople are combvletely d?'
pendent on the textile industry. s
next to agriculture. T want to ask -
the Government specifically what -
are they going to do to provide esm®-
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ployment to those employees who
were working in these textile under-
takings and what about their dues?
Thirdly, how much compensation ;s
being paid to those establishments?
Here it has been said that Rs. 24.32
croreg would be paid. But then 1
find that more than a crore of rupees
are due from these companies in res-

pect of the dues to the employees,
tax arrears ete. ‘What
about tax arrears of

these companies before you took over
all these undertakings? 1t appears a
Commissioner is sought to be appoin-
‘ted to look after all the liabilities and
assets of the textile undertakings. I
want to know specifically, how much
liability will be there and what are
the steps exactly taken by the Gov-
ernment in this regard uptill now?

When we discussed our new textile
policy on the floor of this House, a
mention was made about the facilities
to be given to the textile employees
as well as handloom employees.
There ate mofre than foud to five
“lakh handloom workers and weavers
in my State. They are completely

dependent on handloom industry., We

nad asked about the benefits that
were being given by the Government
of India to the employees of the
handloom industry. Six months back
£ had requested the hon. Minister
that the rebate period may be extend-
ed from 60 days to 90 days, 1 was
given a  reply that it has been
teduced from 60 to 45 days. Instead
of receiving s favourable reply from
the Minister that it will be extended
from 60 to 90 days I received a reply
that it had been freduced from 60 to
45 days.

AN HON. MEMBER:
reduced to 30 days.

SHRI R. MOHANARANGAM: Let
me speak, The fact is that after six
months again il was reduced from 45
to 30 days. If that i5 the position, I
do not know when he is going to
reduce it from 30 days to 15 days,
whether it will ne in another six

Now it is

|
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months or in another three montha.
My question is that it should be
extended. (Time bell rings). Don’t
ring the bell. 1 am asking very
specific  questions, When we are
speaking about giving facilities to
the employees of the handloom
industry, just two years back when
these undertakings were taken over,
our present Minister was in a posi-
tion to tell us that he would definitely
considep this matter. I thought a
favourable ‘'reply would come from
the Minister. But in fact, the reply
that [ got, said that it had been
reduced from 60 to 45 days. And
now the period has been reduced
even from 45 days to 30 days. I

request him, through you, Sir, to
reconside’r this and enhance the
period from 30 days 1o 90 days,

thereby the handloom employees in
Tamil Nadu will definitely benefit. In
addition to this, there are certain
other facilities which can be extended
to the handloom industry, There is
the Defence Department and there
are some other departments, They
are using khadi and some other cloth,
Certainly khadi can be given prefer.
ence but at the same time they could
give some preference to handloom
weaverg  which are coming from
different parts of the country. Mora
than a crore of people are dependent
upon them.

With regard to the mill sector, a
person of my size has to purchase
more cloth than an ordinary man, I
am not in a position to purchase at
Rs, 200 per meter, So, let us reduce
the price of cloth by just producing
those gradeg and that quality of cloth
which we are in a position to pur-
chase. ;;r]

With these words, I conclude.

SHRI CHIMANBHAI MEHTA
(Gujarat). Sir, T gtand to support the
Bill which has been brought forward
by the Textile Minister, I want to
bring to the notice of this hon. House
that during the Tast 20 years move
than 200 textile mills have fallen
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sick and closed down and out of them
125 mills have been taken over by
the National Textile Corporation, Still
the number of sick mills is increas-
ing, Now we have taken over Swa-
deshi Cbtton Mills. Mut there are
dozeng of mills in several States
which are lying closed down. What
about them also? A very important
development is that the National
Textile Corporation has proposed to
the Centre that they want to close
down five mills because they are not
running  properly. Now what will
happen if they start closing down
mills? Then let us go into the reasons
why these closures are taking place.
We know that the private mill man-
agements are doing it for diversion,
mismanagement, profit and so many
other things which T do not want to
elaborate for want of time. But when
the units are in the public sector and
out of these some are 'going to ba
closed down, then let us look at the
functioning of the public sector man-
agements also.

During this Session I had asked two
questions of the Minister about the
functioning of the NTC mills. One
question pertained to whether we
are going to change the siructure of
management at the subsidiary level
Chairman and Managing Director are
combined into one post. According
to the answer given to me, it is be.
ing done for the sake of efficiency,
although the two positions are sepa-
rate at the national and Central le.
vel. Now a lot of mismanagement can
take place even when there are two
persons, But when there is only one
person manning the two posts, then
there pre no checks and counter-
checks. T can cite one or two ex-
amples, In a Gujarat subsidiary com-
pany. sometime back, Rs. 75 lakhs
that were lying deposited with the
nationalised bank were faken out
and deposited in 5 private firm and
that firm went into liguldation within
a very short time. Now the Chair.
man-cum-Managing Direstor was one
person. Eve'ry thing was done by him
and other officers, Nothing happened
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even then. Such a thing as handing
over Rs. 75 lakhs to a private firm
is unexplainable and even then now
we have started civil litigation in
the High Court. What is the fun in
doing so. The very thing looks highly
offensive and proper measures shou-
1d have peen taken, but no measures
were taken in the subsidiary.

A Textile Manager of one mill pur-
chased yarn worth Rs. 80 lakhs in
one year although it was not re-
quired. Then there was an investig-
ation by a committee and it was found
that it was improper, irregular and
unwanted. Then what was done? A
minor punishment was inflicted upon
the officer, What was the miror pu-
nishment? It was only a warning. Is
warning a minor punishment? I do
not know,

But if the worker of a textile mill
does such a thing, He will be im-
mediately  dismissed from service.
But here is a Manager who was given
only a minor punishment. Then a
Director in the gsubsidiary, who was
a member of the working class, rais.
ed the issue and demanded that the
whole case should be reopened. When
the case was reopened, the BRoard of
Directors acquitted him totally and
withdrawal of the minor punishment
also was effected. That was because
here the Chairman and Managing
Director was the same person. Now
that this take.over is being done in the
interest of the general public and
for efficient and better management,
thig aspect should be looked into and
the situation corrected,

¥ s

DR, SHANTI G. PATEL (Maha-
rashtra): Mr. Deputy Chairman,
Sir, here is a Bill on which no se-
ction of the House can disagree. At
the same time, one would like to ask
the Minister as to why it took eight
years to come to this decision, that
this particular group of companies
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needs to be taken over or acgquired
and be under the management of the
the Government.

1 was expecting the Minister to say
something as far as the present func-
tioning or the efficiency of this group
companies concerned, because the
main reason that has been given for
taking it over is that a lot of money
has been invested by the Government
with a view to making the units
viable, and now also still more money
is sought to be invested. That is the
reason why it is sought to be acquired,
More money is needed so that optimum
utilization could be reached, These
are the objectivs which have persua-
ded the Government to take over the
company. Of course, there is one
more, and that is that the order under
which the liabilities were frozen also
was expiring and it could not be fur-
ther extended and so it became neces-
sary or incumbent on the part of the
Government to take over the company.
I would like to know from the Gov-
ernment if these are sufficient reasons,

The Government is accountable to
this House regarding itg performance
during the last eight years. I would
like to know  whether the unit has
become viable, whether the wages and
service conditions of the workers have
been improved upon, whether bonus,
if any, has been paid and, if so, to what
extent, and to what extent the Gov-
ernment has played the role of 2 model
employer, and as a producer of goods,
would like to sell goods at the cheapest
possible rates. After zll, these are
some of the objectives with which
take-over or acquisition takes place,
But what we find here is, there is a
failure on all these fronts and still we
are waiting for a day when the unit
will become viable,

I would 1like to refer to another
asbect of the matter. As it haopens,
this managment was taken over in
April 1978, and the arquisition alse is
haonening in April this vear. T do not
know what the month of April has to
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do with this, but I hope this month of
April will be a good omen and things
wil] start improving as far as this unit
is concerned.

The Vice-Chairman
Kaushik) in the Chair.

Sir, the Government should have
made up its mind a long time back
to take over this unit ang put it on
a proper footing.

Sir, this is another instance of mis-
management in the private sector.
There are peoble who try to point out,
in season and out of season, that the
public seetor has not been performing
well. There may be some delciencies
and they need to be removed, But here
is a private sector which has not been
performing well but performing badly
—as my friend pointed out sometime
back—surking out funds from  the
textile industry and trying to invest
them in other profit-making industries
thus ruining the whole textile indus-
trv. It here ig one more proof neces-
sary, if at all it is necessary, here is
the nroof. Over 200 textile mills have
become sick not because the workers
did not behave properly, not because
the Government taxed them more, but
only herause the management there
has failed to manage a particular
undertaking.

(Shri M. P.

Sir, this brings me to the matter of
the textile policy Sir, we were
expecting that there would be some
review of this policy. Because of the
way the promises were made on the
floor of this House. details of how the
handloom sector is going to benefit,
how the powerloom sector is roing to
benefit and how the consumer will
benefit, a survey report should have
been placed before the House, Tha in-
formation that we have, goe« contrarv
to whatever promises and assurances
were given by the Government on
this score. What we find in the city
of Bombay is that 60000 textile
workers ate without inhs, This is the
present state of affairs. The power.
lonms are clnsing dnwn in the State
of Maharashtra at various places. Im
Bhiwandi which has been the main
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«centre in the country, the powerlooms
have been closing down. Ichalkaranji
is another place where the powerlooms
have been closing down. This is the
result of the textile policy which is
being pursued and is still being pur-
sued and insisted upon by the Govern-
ment. This is high time that 5 review
was made of this particular policy.

SHR1 VIJAYA MOHANA REDDY
(Andhra Pradesh): Mr. Vice-Chairman,
Sir, I welcome this Bill. T support the
Bill in the interest- of 14,000 workers
who wil] otherwise be thrown out of
-employment, Because of that danger
only, for the purpose that they should
not lose their jobs, I am supporting
the Bill,

The owners and the previous mana-
gement or the proprietors have taken
away all the profits and have thrown
*“ the workers on the streets. This has

been amply stated by several of the

speakers,

About the workers' dues, the Gov-
-ernment should take the responsibility.
Under no circumstances can it evade
its responsibility. When they can pay
Rs. 22.32,00,000 and also for taking
over the managerial system or the
skills they are also paying why should
the workers’ dues not be paid to the
workers? I specifically ask the ques-
tion and hold the Government respon-
-sible if they are not able to pay com-
‘pletely all the dues to the workers.

Yesterday. Sir, the Minister for
Energy was telling, the workers were
being paid bountifully. I will tell you
what the prices of gold were. In 1972
it was Rs. 200. What was the price in

1960? Rs. 50, Rs. 60. What is the
price today? Rs. 2,000, What is the
difference? Are the workers being

paid so much, so many times? Nothing,
Never. This is the way in which the
capitalist class throws the burden on
the workers. This is the way in which
all the crisis that is existing in this
system is thrown on the shoulders of
the workers. And you try to say that
workers are paid well, but that they
are no able to produce. You want to
throw the blame on the working class

,l
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which is the creater of all the pros-
perity that is existing today. You want
to blame them. This blame, the work-
ing class refuses to take,

Now, a word of caution in this, Sir.
Don’t bureaucratise once more. You
have taken over. Please don’t bureau-
cratise it. Let the workers be given an
opportunity in the management at all
levels. And we know what the cost
of this bureaucratisation is because all
the big officers are sharing the loot

along  with the capitalist class and
along with the politicians. The com-
bination of these three classes  has

resulted in today’s misery. When all
these three classes unite and exploit
the people, then, where can the
worker go? And in this context, once
more I want alsp to tell, Sir, that there
are 200 such sick mills and 45 lakh
workers on the streets, How is the
Government  going to manage this
particular problem?

In this connection T wanted to tell
you that the  Britishers, unable to
stand any competition from our textile
industry inspite of their mechanisation,
were forced to cut the fingers of our
weavers,

That was history. Have we

sunnorted one of the greatest
1.00 paw. industries in the world which

stood during thoge days

—200 to 300 vyears back—
and buill up a reputation of our
civilization in the entire world through
the export of textiles? Iet justice be
given to the working class, else this
Government will be responsible to the
future generation.

M wwx fog aman (7aerd)
WA, TR FT A1 72 FE TN
FIARAL TR AFSAFCIE q T
AT T AT A A9 AT A aved
oY @ fEam o 7 ;v F©T o9y ?
a0 ara Az & fF avwre 99 fyet ¥,
Ty e F8 #T gt oY St § gy
SFIT FTET & [T FAT 3 fF 320
9|1 &1 faw g7 fHar | &Y 9% 9=
&ar ¥g1 § wrr 7 a2 duy ofsaw

FE 1 FT IR A ULIFON

>



59 The Swadeshi Cotton
Milis Co, Ltd,
[=ft s fag a1 ar]f
waaaﬁg“mgmfﬁqumr
TATAT L 3 AT A o
WA AT § 5 39T F Awenin
F g feam dar dF1 w7 HR @7
T 71 Q1 faw afveg § @ gon
AR ww A0 & mieed @ @
FoaE FT & ¢ I afted ¥ gEd
vumqmaaﬁ‘rmg‘r%xrhmujm
fos g @t mifas &7 71 7 faw
g1 1 9 afae faw gt @ &t
ST S el & @ s Heam
@1 AMfET 1 " SEHT 25 FUS
T} | & i G &1 frage faam
EGEREE N VUL AU U E-C
%R g% arfasl # foer st g
g fomad, <=5t mfs &7 o
STIEY 8 IEET W 9N T Sy
ST I o F IHET qU FT
e | gﬂfraraug?ﬁﬁ AT R
aw 9X, § WA wgrRT & dem
qEAT § fF 99 qum A 9 @R
nnmﬁmaa‘rmnmaﬁ?
N & wmt‘rﬁawmﬁ*
faa, T fadt 3 TREEO A
i &1 AfFET FEH AT tﬁfafe-
®T &9 A %aﬁ'ara#g”fﬁml
sr%%—rmmﬁq 3ogma«am
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A% 79 AT F1% faww & @1 a8
W fr gfie TwET g & I
3 0 9 99 W § AT TGS | AGART
%1, qfsqs F1 GOT IQH IEFT o«
AT 37 A=t F 99 g a1 99 69 F7

td

gEAAIT 4 g1 4g ol wOwr @Al
afgr | WfeX § wEaEe et
AN ?  wEAHe I ANEU F
AW 9T FAL qT § a7 A w7 fw
oY, 7% 7@ g | AFACE, «3, qA-
FaT &1 WY ITHT 4T EAT & 9
ITH Fg AG famw | TR W F
faar a?wuﬁzmsm’ﬂﬁa’rg
SEFY d9 3 HR forar T i ua
dF ¥ @ fear o A oA WL A
& A 1 % AEE T &Y
€| gOUr S WizdT AN A X &
AT I G F7 [T FI9G § Qv I9HT

WY ®5 @ a0 § 1 zafer @
AT W qYE FT FTUA ST & TW 9
dfer vt wifgd | FEX F AW

q< &g ag a1 STarE av T9E &
TEATHE F A fawr w1fgd ;WK
T &) QA & ¥ I a-E 9T
ifEaT § IARY g A9 § F W
FTFAT FrfEd ;T S T FAWT WY
FAfr srzvEed € wAsr Wedl &
qar-snEr #w 9ifgd M Eamed
& oY AR WWTE, SER! SRS
T mfEaT § S S§d  HeATES
FHT AIMFT q9T FTUAT FY @H FHL
T1fgd 1 AR |

SHRI JAGESH DESAI (Maharash-

g:[qﬁ ﬂgm‘{qa ag"r I g | 30 tra): Mr. Vice-Chairman, Sir, I sup~
AL qaﬁ-ﬁ Y e 3 T AT~ port th'e swadeshi (‘:o_tt_on Mills Com-
Eﬁ B} faaT % 1_{ T pany Limited (Acquisition and Trans-
w1 i : 25 t : i11, 1986, I
AT T WY AFTC R | Foriy er of Undertakings) Bill, . I sup-
E ~ A port it because in the Preamble, it is
wET Fmeree qifet o fawee mentioned that one of the purpose of
g1 gw = wify w3« St & a9- the acquisition is for giving effect to:
Tz gifady F Iy f® aey the policy of the State towards secur-
Ll 98 TH y
@;ﬁ atfed faud gfie @2 7 &1 | =9- ing the principles specified in clauses
fo T F1 O SFwrEe qIfaET q% (b) and (c) of article 39 of the Con-
- stitution. What are these provisions?
ggrq fa=T 3@ Frfed | e :
I quote article 39 (b) and (c) of the
T5T 217 B 919 WA 9% oY Teay Constitution:
gt & 5ua f9Y  T9@ st e |
sTfEa g1 § | St dawersw faar &
IEN Y AR & A7 SAFT 15 2W-
WIT FAT & AT AT F 0 FAFT

“(b) that the ownership and con-
trol of the material resources of the
community are so distributed as best
to subserve the common ‘good;
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(c) that the operation of the
economic system does not result in
the concentration of wealth and
means of production to the common
detriment of the people ot this

country.”

1 would like to ask the Minister,
whether by taking over the sick mills,
this purpose will be served. You will
be able to provide employment to the
workers who are already working in
the sick textile mills; otherwise they
would be on the roads. But by taking
over sick mills are you going to
achieve this purpose which is men-
tioned in our Constitution? If you
want to really achieve this objective,
then, along with one sick unit of the
group of industries, you should also
take the healthy unit and amalgamate
it. Otherwise, this objective will not
be served. I am a firm believer in
public sector undertakings, If you are
taking over 3 junk and sick mill, how
are you going to manage the affairs
of this sick mill? Are they going to
achieve results on par with our public
sector undertakings? I will just give
you some of the figures of the last four
or five yearg of the National Textile
Corporation mills production of cloth
etc. In 1978-79, 939.6 million sq. met-
ers of cloth were produced. After this.
the production has gone down to 920
million sq. mete'rs in 1984-85. The
number of persons employed in NTC
during 1979-80 were 1,66,190, In 1984-
85 it has gone up to 1,76.920. The
amount invested by NTC in 1979-80
wag Rs. 176 crores by way of loan and
by equity Rs. 297 crores, But hy 1984.
85 it has gone up to Rs. 1.095 crores.
But what is the result. Tt is running
on a loss. If you would have taken
one healthy textile mil] along with a
sick unit, the results would have been
quite different. The loss incurred by
NTC in 1983-84 was Rs. 158.75 crores.
Again in 1984-85 the losses mounted to
Rs. 197.39 crores. Why it has happened
like this? Are we going to improve?
Therefore, 1 suggest to the hon.
Minister that he should take over one
sick mill along with a healthy mill
and then amalgamate these and he can
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see the results. I would like to giv?e
one more suggestion to the hom,
Minister that he should levy some
cess op tax on healthy mills, The
money SO collected should be utilised
to improve the functioning of the
sick mills. If these things are not
done, then we have to come before
the Parliament for taking over sick
mills every time,
With these few words, I support the
Bill, o
ot geat swenz (fagre) : werRa
§ et weEa fag F wsHawwOr
F gRdT F@l g | & UL ara
Fgar AEw g & Imoar aey
e fad dmT g AT w2 faem
gt 2gt, S oA g W g
F o AT ST 1 T v
ag adar TeRE afgd 1 Fw
FTEIA F qeF@xTr FI, ag
gl A& 9T ggar @ FAfE A
FITGTAT & mafaar“raf. T fao
Wt a8 & B oz faq aqr qgar
frar @ty ¥ wrw@Ee ﬂTHﬁﬁfl’%'{W
FH F xrqa F o#gRT w7@ F
oHl g H amam g froazar
#1 3B A% 53 A fawrg ao =g
JF@EIT qQ%r I F@IAT  F7
gag maq gl # FS T oM qiw
§ ITHET IT I OSEAXW FT
T A Wi gEEs gAY § 1 s
FI@AT %'{TB;"M FT & W AT
ATE WF ST 7 3w IohAr B
ar faw ® 0 24 w73 TwArS
agEAl RF @0 gragrw Grar € o
gfaqr T ¥ =gT ag sgaedr Efa
FRFIT ST TAAAN A T OF AT A
gragar §, wifamwr ot g &
g wamE  ar oY w‘f
QWA @ gt | a7 afawa F
FmgA & AT GIHIT J AT 9T
24 FAT TT TY qrT¢ F1%GTAT
F1 AT F AT B ol froafear &
@1 ua@ afagrm & gm g oF 0
gy 2 | ;afeu B §
gl fe 38 fam & gecagdmige
&2 f& st Trm) fam &7 ez ez 7o
D W T awEr qgw W T
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'l g qArFar AW 3R fAwe
qaraar a7 gatfodi w1 @8fAgo
AT &, S4% Wl A wT@ wiEmR
FIHT & AT TATH AR TP q78
d YLEIT FT &ygw 1 4 FT@rd
Az g, F1 § 41 F 2 W A
A A wFEA F anF 4 fe<
Y gvare A gAHT WA frar
AT 3AR q1T FaAT WG R ARTA
F €1 7 ] aT & fav agr Fdf
.97 gqgar g | gafag # Q@I
dazaan WwEm 5 34 FTL@™
T &R 7eaFver 41 1 qfaa
Iiqiagt 1, o1 g FvE@R F
grfan 2 ¥9a us w9l g 7 famw
gAaaT aF fag 4 & |

arg g a7 I7q TA FEg W
4T AT g f& 3w 1 a1 5
#rz fRen @ IFF mawaT Tga &1
gl 21 fadw § =93 F wIA
# sfsdifar 514 3 3 wawd @
tar waear § fygrara &1 S faRw
sqrary & 39 mTEy atfE Al 2
gafaw . @ aTHrx § FRF WFW
fe 3w F #z7 faady i Fere
fast & st getaladl & gl H B
gA qu'q  F1  ATHIT UEAFLT
FT T Arg g A FAT A qTH
Har & A Sz & F@rar w0 W,
St 3@ B HeT @UF FIAT HE,
50 39T AT FR@EAT F  TAG
FHT T, UsTAww FT WL T
aregral &t @ W arr gy feg
= ¥ faay F@ ¥ arad 2
gq FT TLATIT T | -

3w ¥ wer ot we faem 3

- STFr WY gr@ @ud g | SHFT
garifant ¥ At ¥ WA W IM=a
gl g, IAFT AW TV dEAT

oq dq & v 9 AEF &, F TR

At #7 3y @ fHe avareadr

FIX AR AT TR THET ATHIT

F arfgr fa faas =Std ol §

I YEHECT A | gl Al

¥ arg RO fqg F UG IR

AT @ FadT HTAT § AT qWR 3§
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wgAl Agar § fa o wmw fu=
F wrfasw § IaFr ux ooy 3 faug
T HTEAT AT B wgRATATiRY

[Mr. Deputy Chairman in the Chair]

SHRI S. W, DHABE (Maharash-
tra); Sir, the textile industry has
always been the traditional and prime
industry of our country. But today.
unfortunately for the country, the
working class and the people, it fas
become a sickly industry. The last
reply given by the Minister is that
78 textile millz aTe closed all over the
country rendering more than one lakh
workers unemployed. This sorry
state of affairs is the direct mesult of -
the Government’s policy on industrial
sickness and the iextile policy of the
Government. The textile policy ol
the Government says that they will
not allow new composite textile mills
to be aopened: only cooperative spin-
ning mills will be allowed in cotton.
That was the policy that was an-
nounced earlier. Secondly, it says in
the Economic Survey thas hereafter
sick mills will not be taken over by
the Central Government, That means,
new textile mills will not be opened
and the Central Government will not
take over old sick mills. This has
given encouragement to the mill own-
ers to mismanage and they are mis-
managing under the impression that
they will cow down the workers and
their policy will succeed and they can
siphon their funds elsewhere. My
first suggestion to the hon. Minister
iz that he must revise this policy. The
National Textiles Corporation has not
been set up only for taking over sick
mills and continuing in losses. The
National Textiles Corporation should
open its own mills. The last mill for
which permission was given to be op-
ened was the Kalameshwar Mill in
Nagpur in my State Thereafter no
mill hag been opened. I come from
the Vidarbha area and Vidarbha, Ma-
rathwada, Gujarat nd Mdhya Pradesh
are the main cpttage-growing areas.
Now 21 proposals were sent by the
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Maharshtrg Governmepnt for coopera-
tive spinn.ng muls, bat only six have
been accepteq the
been accepted. And ait tne mais i
Vidarbha are sick, apart from the
Empress Mills which my colleague,
Mr. Saive mentioned. Therefore, the
Nationa} Textile Corporation, like
Coal India, should have a revised
policy. They must open new textile
mills in those cotton-growing sreas
which will not only make profit but
alsp act as a deterrent to the private
management so that they dp no mis-
manage the mills,

Secondly, if the Governmen can-
not open new mills, why should ihey
not grant permission in backward
areas for the private parties to open
mills? There are 13 distric.s in Ma-
harashtra which are backward, ou. of

which five are in Vidarbha where am-

ple cotion is grown, I would like the
hon. Minister to give an assurance
that he will allow private parties ‘o
" open new tex'ile millg in the Vidar-
bha area. If this is done, I am cer-
tain that more than 90 per cent of the
sicknes; problem will be over.

The second question which I want
to ask is. what are the preventive
measures that the Minister is taking?
In the textile policy of. the Govern-
ment, it was sa‘d that there would
be 2 rehabilitation fund for the work-
ers who were going to be discharged.
But I am surprised that no rehabili-
tation fund has been created, Is it
duc to the bureauCracy or pressure
from Tatag and the private manace-
ment and vou have stopved the sche-
me of havirg a rehabil'tation fund

* for the rehabilitation of the workers
who are ‘o be dischargad? T wonld
lik» to have a ra‘esorical gomimanen

. in this regard from the hon. Minister.

Lactiv, the Art ig ontmnded, The
Industries (Davalgnment and Regula-
‘l‘on\ Act 1951 doeg nho* give anvy
power ta the Government to rharen
the liahili*tiec on other inductries of
the industrial group or to take over

others have not -
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the mills permanently. Only for a
lim.ted period you can take over.
Therefore, 1 suggest that the Act
should be modified to suit the needs.

Finally, Mr. Salve spoke about the
Empress Mills, where 7,000 workers
are employed. 1t iz closed for the
lagt three months, It is a Tata in-
dustry and the tragedy of the situa-
tion ig that Rattan Ta'a is made {he
chairman of the committee appointed
by the Government to give advise on
the question of improvement of the
working of public sector undertak-
ings. How can the man who is mis-
managing his mills give advice to the
Government? There is an Empress
Mills Bachao Committee formed by all
workers and Opposition partie; which
is urging the Government fo take
over {his m‘ll immediately. T am glad
to inform the House that news has
appeared in today’s Indian Express
that the Maharashfra Government has
taken a decision in principle, It says—

“The first industrial venture of
the Tatas, the Empress Mills in Na-
gour with 7000 employees on its
payroll and under lockout for the
past three monthg due to ‘financial
losses’ is being taken over by the
Maharadatra Government,

A decision in principle to take
over the unit. the biggest textile
mill in Vidarbha region, was taken
by the Cabinet at its meeting here
on Monday.

The Government was ready to
take ovaer the mill in the interests
of the workers but on ‘some condi-
tons’. the State Labour Minister.
Mr., Bhagwantrao Gaikwad, pointed
out. The formal consent of the
Centre would soon be sought.”

1 therefore reguest the Government |
to take immediate steps to give con-
sent to Maharashira (Government for
taking over those mills so thot the
mills can start working immediotely
and the workers are not affected.
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MR. DEPUTY CHAIRMAN: Mr. 3.
P. Malaviya.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Deputy Chairman, I un-
derstand there is no lunch today. Am
I correct?

MR, DEPUTY CHAIRMAN: Yes,

SHRI R. RAMAKRISHNAN: But
by wiom was it decided? 1 don't
"~ mind, I am prepared to sit here wi h-
out lunch. Bui this should have been
informed to the House. I can under-
stand the anxiety of the Minster of
Parliamentary Affairs to pass all the
legislation today and I am sure the
entire House wil] cooperate. But then

the legislations should not be rushed

adequa'e
their

through.
time to Memben; to
points,

You mwust give
make

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI SITA-
RAM KESRI): No, no, it is not going
ty be rushed.

SHRI R. RAMAKRISHNAN: If the
Parliamentary Affairg Minister gives
_ that assurance that jt will not be

rushed, then I am happy.

N oA W e (IAT
q3w) : qEIET, 14 T, 1978 F
g 8z # I mregrew fear aan
qr 3IT WEATET Fr 9 fagiF ¥
afte wrs, 771 faar oo g0 gofeu
gx 6 xofadi, &Y f= g fys &
g 5':1% '{'TB;:'DF;,'IW =7 @ qmwys 37|l
g wr ga feufed ¥ Faw @9
Tgy M arerEE ST WA ST R
g wawT IgTw FTAT wgwr awifE
g B & awra fap gy IgEr
qfy gt &1 14 s9w, 1978 TT
ST AWl H aeFTeA S@W AE 7
TR 9T

“The intention behind...the...
take over to afford a clean and
efficiént management of these mills
in public interest, I may assure the
House that the milly will not be
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handed over back to the erstwhile
management.”

@ AF WA ¥ AT & fr @Y Arvar-
m= fenr w1 oqr 3w 9fr &
™ 8 AT fogia w7 §awie #
S Tagra § Il B anda «var
§ ¥ 9 fagea ¥ AgAlvay
TV g 99 g F gary ey 2
v g1 %7 & @ 2. @ a9y
ST gEEY fear s'U gy & A1
TE & A oo §5°¥ @ e wo,
3N == M} aTAv Fagd At
wam foar g #E W g am
a N, WEIw - W wwla ar
faeqix i €1 ¥ § A9 3A
Fa F; A FAT A0 WT
Wy g W fo Lk
F: W g a4 gaie T o gav
duEi Ho oan BUT E oy 9ea
W oWT /Y wLET BT CHenmn
T dlg #wie A aga o A6
gwg . ar § .8 F& AT g
g MT IJaa oy Wiawa 7 JF0
o ool & @ I T AR
A #40 aagrn four ST @ g7

SHRI KHURSHIpD ALAM KHAN:
Mr. Deputy Chairman, at the outset
I would like to express my gratitude
to a'l sections of the House begcause
thig Bill has been acclaimed by all
and ] find everybody has appreciated
the Government's move to nationalise
the six units. Besides, 1 would also
like to assure the honourable Mem-
bers who have taken part in the
debate that whatever valuable sug-
gestions they have made, Govern-
ment will certainly look into those
suggestions, and ag and when pos-
sible, we would certain'y take into
consideration all those valuable sug-
gestions, and try to benefit from
them.

At the outset T would certainly
like to explain that the dinw:nsions
of the textile industry are so vast that
it would not be possible surely for
any QGovernment tp nationalise the
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entire textile industry of the country,
Therefore, in the paper on Textile
‘Policy it hag beep made Very c.ear
that the Government will help sll
such sick mills by a rehabi.itation
package which are considered by the
nodal agency which is a special
agency to look into ang examine the
viability and if the viability is con-
sidered possible, then the rehabi ita-
tion package will be provided. And
by means of the rehabililation pack-
age, it would be ensured that the
health of the unit is restored. But,
unfortunately, if it is established by
the nodal agency that it is not pos-
sible—even with the help of the
rehabilitation package to restore the
health of the sick unit, then there
will be no option but to allow that
mil to be closed down. Tt ig not
possible for the NTC to take over all
the sick mills because the NTC has
already laken over 125 mills and
it is a soeia' responsibilf#ly which
Wwe are carrying on. And naturally
every possible effort is being made
to ensure that {he working of thesc
mills should improve. And I will be
g'ad to hear from the hon. Members.
Whenever they have any particular
suggestions, kindly write 'to me, We
will certainly look into the sugges-
tiong and do everything possible to
implement them. Besides, if there is
any specific charge against any offi-
cer or any worker or anybody, what-
ever may be the status of the orrson
working in the NTC, T assure the
hon. Memberg that if 1 get this sort
of comp'aint with specific charges, I
would certainly not only like that to
be inquired into devpartmentally hut
if T feel that the matter is serious 1
would certainly hand that over to
the CBL ot

Sir, modernisation is the need of

_ the hour. It is necessary. but unfor-
tunately the main trouble with the
jndustry hag been that modernisation
has not been done well in time and
according to the requirement. And
today the problem is that the orga-
nised gector comes to us and they
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indicate that the total requirement
for modernisation is of the order of
Rs. 2800 crores. But it is very diffi-
cult at one time to provide this much
of amount, Thig is the accumuiated
demand because it ig a fact, as most
of the hon. Members have mention-
ed, that modernisation hag not been
done and some of the owners have
run their mills to destruction and
that has resulted in the sickness of
the mills. But now, ag I said, in
accordance with the textile policy it
has been decided that there will be
one nodal agency which will be head-
ed by the Chairman, IDBI the Tex-
tile Commissioner and 3 representa-
tive of the State Government, which
will examine all the millg of a parti-
cular State and then come to the
conclusion which are the mills which
can be made viable by the rehabili-

tation package and which are the
mills which cannot be. They have
started work. Already -they com-

pleted examination of mills of Rajas-
than and Guijarat and next they wil}
be taking it up in Maharashtra. Be-
sideg that we have also set up a
special monitoring cell in the office
of the Textile Commissioner which
will be computerised and this moni-
toring ce'l wil] watch the perform-
ance of these mills and at the first
sign of sickness immediate action
will be taken to see that this sick-
ness is arrested and, if need be, a
rehabilitation package will be pre-
pared in order to ensure the sound
health of the mill.

Now, Sir, quite a few hon. Members -
have stated that in the textile policy
not much hag been done about the
handloom. I suppose that maximum
has been done for handlooms this
time.

SHRI R. MOHANARANGAM: By
reducing the rebate to....(Interrup-
tions).

SHRI KHURSHID ALAM KHAN:
You give me & chance. I will
reply to all your points. Sir, my
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hon, friend—he is a very dear friend
of mine—does not know that the
rebate is not under the Textile Min-
istry which decideg about it; rebate
is somewhere else. In the first in-
Btance, I would like to say that when
thig rebate wag given, it wag stated
that gradually rebate will be reduced,
But even today, apart from reducing
rebate to 30 days or 45 days, we give
rebate for all the textile exhibitions
which are also held in most of the
cities, including the city of Madras.
This will continue.

[The Vice-Chairman (Shri M. P,

- Kaushik in the Chair.]

Apart from this, the controiled
cloth which was also being produced
by the N.T.C. is now being trans-
ferred to the handloom sector. (In-
terruptions). The handloom sector
has really appreciated :t. Almost 20
per cent handlooms; in the ryral
areas, in the distant villazes,
have not enough work for more than
3 months in a year. Now, they will
get work for 9 months in a year, Our
plan is that 700 million metreg of
controlled cloth will be transferred
by the terminal year of the Seventh

Five Year Plan. ] o

Regarding workers, I think the
impression that the fund is not being
created for the workerg is not cor-
rect. The fund is being created for

. the workers and it will soon be avail-

able, 1t is in the procegs of being
created. Varioug matters about the
textile policy are being implemented,
T can assure you that the interest of
workers in the unitg which gre being
nationalised will be safeguarded. I
would also like to assure the hon.
Members that the amount of Rs. 24
crores that hag been shown ag com-

pensation is not going to the erst-
while owners of the mill. This
amount of Rs. 24 crores and
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tnat we are making avai'able will be
available only for category 1, i.e.
workers’ dues both post-takeover angd
pre-takeover, Category 2, i.e. the
liabilities of bankg and financial insti-
tutiong post-takeover and pre-take-
over, Category 3, i.e. statutory dues
of post-takeover and Category 4, i.e.
other creditors post-iakeovier, The
amount which ig being shown as
compensation is not going to the
erstwhile ownerg or promoters. It is
to safeguard tlle interests of the
workerg and to safeguard the inter-
ests of the financial institutiong which
have advanced money to them.

It has taken about 8 years to
nationalise these mi'ls. A lot of pro-
cessing had to be done and it has
been delayed no doubt.
assure you that this was not inten-
tional. I must also say that the
ordinance which was issued was
issued only keeping in view the in-
terestg of the public because the last
date for defreezing of the pre-tgke-
over liabi'ities wae expiring on. 19th
of April. Unfortunately the Rajya
Sabha wag going to meet after two
days. So, unlegg we had issued that'
ordinance, the defreezing would have
become our liability. Now, it is not
our responsibility,

SHRI SATYA PRAKASH MALA-
VIYA: The ‘ast date of the gession
wag 20th March,

SHRI KHURSH'TD ALAM XKHAN:
The last date for defreezing was 19th
of April. If the ordinance had not
been issued before that date, then
all these liabilities "would have been
our responsibility, We were trying
to see that a’l possible efforts were
made. Naturally, there wag no inten-
tion to issue the nrdinance just to
bypass thig hon. House or the other
hon, House. We cannot think of that
sort of thing ang we. would never
think of bypassing the Parliament.
In any case. we have to come to the
Parliament for passing the Act,

But 1 can -
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. About powerloom also, I want to
assure the hon. Members that we will
ensure that the powerloomg whirh
are producing more than 42 per cent
of the total production of the fabrics
in the couniry are not deprived of
their legitimaie due. But the only
thing is that for the handloom, we
have reserved 22 items. And we
want that the handloom sector which
iz the weakest sector of the society
and the weaverg who arz mostly be-
low the poverty line, they should be
able to come up above the poverty
line. And, therefore, these 22 items
have been reserved for them,

Sir, my friend, Mr. Dhabe has
mentioned—some other hon. Member
also mentioned—about the Empress
Mill. I want to state that we did
everything possible, I went twice to
Bombay to discuss the matter about
the Empresg Mill with the Chief
Minister, and the Tatas were a'so
invited. And we provided a rehabili-
tation package and the State Govern-
ment also promised that they will
defer the payment of their statutory
dues. But, unfortunately, it is a sad
commentary that a house like the
Tatas were not prepared to operate
or continue to rup this mill, But I
can assure the hon. Members that I
am again going to Bombay tomorrow
to meet the Chief Minister, and we
will give every possible assistance to
the Chief Minister and to the State
Government if they want to take-
over the mill and nationalise it.

SHRI S. W, DHABE: They require
your consent, '

SHRI KHURSH™D ALAM KHAN:
If they want to nationalise the mill,
they do not need our consent. If any
kind of consent ig needed, I will
persona'ly go and give the consent
there to the Chief Minister.

SHRI S. W. DHABE: What about
the new textile mills?

SHRI XHURSHID ALAM KHAN:
About the new textile mills, ycu
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know there ig a Licensing Committee,
If there ig any application, that ap-
lication comes to the Licensing Com-
mitiee. They will consider it in the
light of the circumstanceg and the
need angd the requirement,

SHRI S. W. DHABE; Thel‘e is no
policy. There is a policy not to
open new textile mills,

SHRI KHURSHID ALAM KHAN:
I cannot indulge into this cross-firing,
Sir.

THE VICE-CHAIRMAN (SHRI M,
P, KAUSHIK): You don't lisien to
them. You continue your speech.

SHRI KHURSHIpD ALAM KHAN:
Sir, some hon. Members mentioned
about exports. I am g ad to be able
to say that the textileg has shown an
increase in exports. And our share
in the total export of the country is
20 per cent, While all other exports
of other items have beepn decreasing,
exporty of our items has jincreased.
Ang it has shown that about 15 per
cent of our total production ig ex-
ported in which the handloom, the
powerloom and the organised secctor,
all are making contribution. And we
are doing everything possible to pro-
vide more inducement and more en-
couragement t, increage the exports.

Sir, on hon. Member mentioned
about the Chairman-cum-Manag'ng
Director, Sir, there are two opinions
about it. Some people think that the
part-time Chairman and the Manag-
ing Director is the ideal situation.
And some feel that the ideal situa-
tion ig that the Chairman-cum-Mana-
ging Director should be ohe person
because if there is a part-time Chair-
man, sometimes there is a difference
of opinion. And if one person is
there, the possibility of difference of
opinion is not there. But there are
no fast and rigid rules about it.
Certain'y, it depends on the indivi-
duals as to how they can adjust and
how they can work,
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Sir, my friend, Mr. Dhabe has also
mentioned about the Industrial (De-
velopment and Regulation) Act that
it is an old Act and that it should be
revised. I entirely agree with him.
But it has to be taken up with the
appropriate authorities.

SHRI S. W. DHABE: You can re-
commeng it.

SHRI KHURSHID ALAM KHAN:
You have said it and I recommend
it. Sir, about the textile policy, I
would certainly like to mention that
the Textile Policy has; been in the
interest of the nation in the interest
of the industry, and in the interest of
the workerg also. And I cap assure
the hon. Members that we are very
honest in implementing all the pro-
visions of the Textjle Policy and we
are in touch with the varioug gectors
of the industry in order to know
their views and in order to know
their problems. And whatever prob-
lems come, we try to find solution
to those problems,

’With these few words, Sir, I would
certainly like to.. .,

SHRI JAGESH DESAI; What ghout
my point of merging a sick unit with
a healthy unit?

SHRI KHURSHID ALAM KHAN:
There ig no such law where you can
merge a sick unit with a healthy
unit. A sick unit is taken over under
certain circumstances when either
the workers’ employment is threaten-
ed or when it i bankrupt or when
it is threatening to close down. But
in case of a non-sick unit or a unit
which ig running in profit, it will be
difficult to apply these kinds of rules
and take over that‘unit.

THE VICE-CHATRMAN (SHRI M.
P. KAUSHIK): You can say a few
words about Mr. S. P. Malaviya's
Resolution also.

SHRI KHURSHID ALAM KHAN:

I have already explained that this
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Ordinance we had actually ~ issued
because on the 18th April the liabili-
ties were going to be defrozen and
that would have meant an additionul
liability to us, which actually should
go to the previoug owner, and, there-
fore, we tried to have this Ordinance,
but there was no intention, T may
assure the hon, Members, of bypas-
sing ejther this House or the other
House,

With these few words I would
once again like to thank the hon.
Members who have participated in
the debate,

SHRI CHIMANBHAI MEHTA.: Sir,
recently the Minister has appointed
an expert committee to look into the
affairg of the NTC but there iz no
working class member in that ex-
perts committee. Why are they ex-
cluded?

SHRI KHURSHID ALAM KHAN:

* Sir, the committee that was' consti-

tuted, had the benefit of the views of
a prominent labour leader from
Gujarat and similarly advantage of
the advice of a labour leader of
Maharashtra was taken.

THE VICE-CHAIRMAN (SHRI M P.
KAUSHIK): Mr. Malaviya, do you
withdraw the Resolution?

SHRI S.W. DHABE: Why should

he withdraw.

THE VICE-CHAIRMAN (SHRI M.P.
KAUSHIK): All right, T shall first put
the Resolution moved by Shri SP.
Malaviya to vote. The question is:

“That this House disapproves of
the Swadeshi Cotton Mills Company
Limited (Acquisition and Transfer
of Undertakings) Ordiance, 1988
(No.5 of 1986) promulgated by the
President on the 19th April, 1986.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI M.P.
KAUSHIK): I shall now put the
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motion moved by the Minister to vote.
The question ig:

“That the Bill to provide for the
acquisition and transfer of certain
textiic undertakings of the Swadeshi
Cotton Mids Company Limited,
with a view to securing the proper
management of such undertakings
50 as to subserve the interests of
the general public by ensuring the
continued manufacture, production
and distribution of differeny varie-
ties of cloth and yarm and thereby
to give euect to the policy of the
State towards securing the princi-
ples specified in clause (b) and (c)
of article 39 of the Constitution and
for matters connected threwith ov
incidental thereto, gs passed by the
Lok Sabha, be taken into considera-
tion.”

7 The Environment

The motion was gdopted.

THE VICE-CHAIRMAN (SHRI M.P.
KAUSHIK): We shall now take up
clause by clause consideration of the
Bill,

Clauses 2 to 33 and the
were added to the Bill

Clause 1, the Enacting Formula, the
Preamble and the title were added to
the Bill.

SHRI KHURSHID ALAM KHAN:
8ir, T move that the Bill be passed.

Schedule

The question was put and the
motion was adopted,
THE ENVIRONMENT (PROTEC-

TION) BILL, 1986

THE MINISTER QF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSA-
RI): Mr. Vice-Chairman, Sir, 1 beg
10 move:

“That the Bill to provide for the

"protection and improvement of en- ‘

viroment and for matters connected |

therewith, as passed by the Lok l

Sabha, be taken into considera- |

tion.l) . L) ‘-y

Sir, this Bill was considered by the
Lok Sabha on the 8th May, 1986 and
was also passed on the same day. 1 |
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need hardly emphasise the importance
of this Bill of protection of environ-
ment, We face gserious environmental
problems and the heaith and in-
tegrity of our natlural resources are in
danger, Environmental pollution caus-
ed oy unplanned discharge o1 was.es
and residues ang improper handling
of toxic chemicals or other hazardous
substances has serious implication for
the health and well-being of our popu-
lation, The Bhopal gas tragedy has poi..
gnantly broughi{ home the dangers to
haman safety, health and environ-
ment, which can arise from industrial
accidents. There have been other gas
leakages, on a smaller scale, hefore
and after the Bhopal gas tragedy.

Hon. Members have been continu-
ously expressing concern over these
episodes and emphasising the need for
taking adequate safeguards for pre-
vention and containment of such acci-
dentg, The neeqd for effectively cont-
rolling environmental pollution has
also been emphasised time and agaia -
in the House.

Government fully shares the con-
cern of the hon. Members and has
been examining how best to streng-
then the legal framework and the re-
gulatory agencies for this purpose.
Efforts are also underway to promote
safety at all stages, levels and opera-
tions, especially in hazardous indust-
ries, where accidents can endanger
not only the workers within factory
premises but also the surrounding in-
habitants and environment. Besides. it
is also necessary to keep in view the
more long term ecolngical and en-
vironmental imperatives. The hon.
Members will reca’l that T had made a
statement on 3rd December, 1935
in Parliament that legislative mea-
sures for environment protection
would be strengthened. The pre<ent
proposal is an important step in that
direction.

1 would like to highlight briefly the
main aspects of the proposed Bill. The
troposed Bill gseeks to legislate in an
area which involves comvlex scien.
tific, technical and organisational is-
sues. The Bill js general in scope and



